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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABA%EENCﬂ
' AT HYDERABAD ' -

0.A, 889/93, Dt. of Decision : 10,6,94,

P. Sudeendrakumar «s Applicaent
\'s

1, TNe Sub-Divisional Officer,
Telecom, Hindupur,

2., Te Divisional Engineger,
Telecommunications,
Anantapur,

3. The Telecom District Manager,
Anantepur, .
4, The Chief Genersl manager.
Telecommupications, :
Door Sanchar shavan,
Hyderabad, ++ Respondents

Counsel for the Applicant & Mr, K. Uenkateswara Rao

Counsel for the Respondents : Mr. V BArmanna, pddl CGSC-

CORAM:

THE HoN'sLE SHRI A.B. GORTHI : MEMBER (ADMN.)

THE HON'BLE SHRI T.CHANDRASEKFARA REDDY : MEMBER (JUDL.)
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Order of the Division Bench delivered by

Hon 'ble Shri A.3.Gorthi , Member (Admn.);

The applicant was initially engaged as a
casual mazdoor under the first respondent on 10,5,84,
He continuously worked as such till 28.10.86 when E
his services wére{giSpensed with, Eversiﬁce his
disengagement ne had been ﬁaking oral representations

to the reSpondentsgﬁit without any success,

2. The respondents in their counterjaffidavit

have not disputed the fact that the applicant was
engaged as a casual mazdoor from May.1984 to 28,10, 86,
The respondents contend that as there was no work
after 28,10,86 he was not taken back., It (s further
stated in the counter affidavit that‘there is no
record of the represeﬁtatiOn-made by the applicant

after his disengagement on 28,10,86.

3. It is morekhan'apparent that the applicant
took almost 7 years to approach the Tribunal seeking
a direction for his reengagement., In view of the
inordinate delay on the part of the applicant we

are not inclined.to give any éirection to the
respondents to reengage him és a casual mazdoor in
preference to 6thers. We however make it clear that
it is open to the respondents to consider engaging
the applicant fresh if such engagement of casual

labour is being done by the respondents,

%

P



4, The O0.,A, is disposed of with the above

observations without any order as to costs,

] ' ‘
(T «CHANDRASEKHAKA REDDY ) ~—(A.,B,.GORTHI)

Memper (Judl,) Member (Admn, )
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Dated: 10th June, 1994

(Rictated in Open Court )
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DESUTY REGISTRAR(J

¥
Copy toi=

14 The Sub Oivisional Officer,
Telecom,Hindupur, ‘ -
2. The Divisional Engineer, . .——"
Telecommynications, Ananthsipur.
£

3. The Telecom District Maager,
Ananthapur,

4, Tha Chief General Manager,
Telecommunications, Doorsanchar Bhaven,
Hyderahaq. )

5? One copy to Mr.K.Venkatsswar Rag, Advocate,

CAT,Hyderabag,
6.' Dng aopy,tﬁ Mr . \rf-'if;_/;r'ﬁ?afj‘?;_'l?i{?::w:ff?@/:éﬁ&,i"Yderabad-
7+ One copy'tu Library, CAT,Hyderabad.
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TNPED BY COMPARED BY

IR 'I"-IE CENTRAL ADIINISTRAPIVE Ténmcaj_,
_’ﬂ'pRA._aAu BENCH LT m.{Di.oRLBAD ’

- N
CHECIED BY APPROVED 'BV

1

THE HON'BELE MR.JUSTICE V.NESLZDRT RAO
. T~ VICE CHAIEMmG

AND
TEE HOI'ELE 1IR.A.B.G RTEI : MEMEER(a)
. R \-./
AND . .

THE };O&\I 'ELE MR.T.CHANDRASEIIL R REDLDY
: T"Ef 3hR( JUDL) -

£ND

”

Dated:|(0- { -1994.
CREERATUDGHENY ;

MJZe /RB/C.i. NO. .

oo »

~in ’ -

0.a.Ho. g%ﬁ/q5 o S
T.A‘NOC . (;‘JQP. )
Adnisted ané In erim Directions
ISSUe . \/
J.l\lONed

Dwso sed of J\th directions
Dlsm1§39d.
Dismisse

as withdrawn

Dismissed
Re jected,Orde

No order as to costs.

THE HoN 'MWR-\JME R ( S )






